289 Matters
12 brs.

(lii) Need for Providing Training and Other
Facilities to Fishermen
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SHRI M.M. LAWRENCE (Iddukki) :

MR. SPEAKER : [ have not allowed
anything which is against law which is against
all decency without foundation I cannot
allow anything. Mind you, tomorrow some-
body may say somecthing incriminatory
against you. This is very irresponsible on
your part, [ am not going to allow, absolu-
tely not. Mind you, tomorrow somebody

(Interruptions)*®

No, absolutely not. Paper is not a gospel of
truth. Until and unless you give some
substantive motion against somebody......

(Interruptions)®*
No, not allowed. Don’t force my hand. Not

a single word is going on record. Illegical.
It is very bad on your part, I tell you.......

(Interruptions)**

You go to the court, not here. Until and
unless some substantive motion comes. I
cannot allow anything to go on record
against any honourable person.........

(Intcrruptions)® ®

They are mis-utilising, it is very bad on their
part. Very irresponsible.

(iv) Need for Black-Listing a Tea Company
Involved in Tax Evasion.
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**Not recorded.



